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[Prof. C. Lakshmanna]

appointed with the Secretary of Com
merce as the Chairman and the Com
mittee has submitted its report. Whe
ther that report has been forming the
basis for the new textile policy or not,
we do not know, because this Commit
tee's report has not been placed on
the floor of the House. This House has
every right to, know what is the con
clusion drawn by the Committee which
has been appointed? But you will not
do it. At the same time you go one
step further clarifying that it is sec-
Tet. Is it a nuclear bomb? Is it some
thing which is affecting the national
interest sa much that you will have to
classify that document as secret. There
fore, T demand from the Minister for
Textiles that he should make it possi
ble to place the report on the floor of
the House. (Interruption).... ]

THE DEPUTY CHAIRMAN: He started it
a little late. Let him conclude.

PROF. C. LAKSHMANNA: I am
concluding. 1 am concluding with two
statement. These two, statements are
arisingout of the two policy statements of
1981 and 1985. These are two statements of
this very Government, if anybody wants to
compare that what is the type of protection
that is being given to handloom industry even
in 1981 policy resolution and what is the type
of protection that is being given in the 1985
resolution. Therefore, I draw the attention of
this House to kindly go through these two
reports. For want of time, I am not quoting.
Otherwise, I would have quoted and showed
how the present textile policy. as enunciated
by this Textile Minister is nothing but a slap,
a slur on the handloom weavers. He is kicking
so hard at the back of the handloom weaver
today that he will go deep into the debris from
where he will never be able to come back and
if that is the intention of the Government I
must congratulate the Minister, kudos to him,
congratulation to him for hav-
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ing thrown oft 1 crore of people who are
depending upon handloom industry into
nightmare.

THE DEPUTY CHAIRMAN: Please
conclude.

PROF. C. LAKSHMANNA: Thank you
very much.

HALF-AN-HOUR DISCUSSION
On points arising out of the answ given in the
Rajya Sabha on the Mfcto March, 1985, to

Starred  Question IS regarding vacant posts
in the Jawaii lad Nehru Institute of
Postgraduate ~ Medical ~ Education  and

Research, Foa-dicherry and on the 20th
March, 1985, to Starred; Question 105
Regarding: Derecognition of Degrees of
Coimbatore Medical College and the
Jawaharlal Nehru Institute of Post Graduate M
cal Education and Research, F«m#J-cherry

THE DEPUTY CHAIRMAN: W starting
half-ari-hour discussion. Five minutes late,
we are starting it. A4 6.35, we will finish.
Shri  Gopala samy will take 15 minutes. Then
the Minister- will reply. Where i="
Minister?

SHRI V. GOPALSAMY (Tatmil Nadu):
He has gone somewhere.

~THE DEPUTY CHAIRMAN: start
now.

SHRI V. GOPALSAMY: No, no. I cannot
start it. Let the Minister corore Then I will
initiate it.*"

,THE DEPUTY CHAIRMAN: The Minister
has come. Now you start. We are starting the
discussion at 6-00 and we will finish it up at
6.35. 15 minutes will be taken by Shri V.
Gopalsamy. Then the Minister witt reply.
Thon there will be a few questions and at 6-
35 it will be over. HaH-an-hour.
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SHRI V. GOPALSAMY: At .times it goes
up to one hour and sometimes it takes one-
and-a-half hours.

Anyhow, Madam Deputy Chairman, I
extend my thanks to you ior permitting me to
raise this half-an-hour discussion.

SHRI S. W. DHABE (Mabharashtra): The
other discussion can be continued tomorrow.

SHRI V. GOPALSAMY: The Medical
Council of India in its Executive Committee
and General Body meetings on the 4th and
S5th February. 1985, recommended the-
withdrawal of recognition to the Jawaharlal
Nehru Institute of Postgraduate Medical
Education and Research, PGndicherry. And
again on the 27th April, 1985, the Medical
Council of India Executive Committee met
and gave a deadline up to June 30. * I would
like to. know from the hon. Health Minister
whether it is a fact or not that the Medical
Council of India recommended the withdra-
wal of recognition to JIPMER. According to
the reply given by the hon. Minister on the
floor of this House on the :'0th March this
year to Starred Question No. 105, he
categorically denied that the Medical Council
of India has derecogriised the Pondicherry
Institute. In this case, I am sorry to say, the
Health Minister has misled House.

The Medical Council of India in its
evaluation has failed to. take an overall view
of the performance with regard to teaching
and health care, which has always been
excellent as far as this prestigious institution
is  concerned. This institution is Capable of
tremendous growth andd evelopment but cer-

tain bureaucratic procedures and admi-
Histrative delays and the callous attitude of the
Central Government as far a filling up of the
posts of faculty members is concerned, have*
created bottlenecks that have stood in the way '
of the progress of the Institute. According to
the reply given by the hon. Minister on the 13th
March, 37 posts were lying vacant, some of the
posts
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for more than six years and seven years and
one or two posts for nine years. Despite
repeated reminders from the Medical Council,
of India, this Ministry has failed to take steps
earnestly. So this has created serious problemc
to the Institute. The other day when he replied
to the question— 1 also read in the
newspapers about the recommendation of the
Medical Council of India—the Minister
stated. "There is no need for any fear that the
Institute will be" derecognised". But it is a.
fact that the po.wer and strength of the
recommendation of the Medical Council of
India is itself enough to ruin the college and
jeopardise the career and job prospects of any
medical graduate. This is so cause all
Government institutions, quasi-Government
institutions and foreign Medical Councils look
only to the Medical Council o,f India, the only
professional body to look after medical
standards in this country, for certification of a
medical college. Hence its recommendation
for derecognition' is enough ground to ruin the
job opportunities of a medical graduate or
debar him from seeking higher education in
other colleges which require the MCI
certification. Is it not a fact that the Medical
Council of India controls the Indian Medical
Register? Therefore, it is mandatory for every
graduate to enrol himself in this Register to,
enable him to practise anywhere in trie coun-
And if the Medical Council of India
derecognises JIPMER all these graduates will
not be allowed to register and will thus be
prevented from practising, despite the fact that
the recommendation of the MCI was- not'
implemented by the Ministry.

That is why a delegation from JIPMER
came here and presented a memorandum to
the honourable Prime Minister* of India. So,
they will not be allowed to register their
names in the Indian Madical Register. I want
to know whether it is a fact or not. In that case
those graduates will be confined only to Tamil
Nadu. Then what will  happen to students
fto»
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[Shri V. Gopalsamy]J —Will he consider that the committee should

other States and from other coun also go into the other problems faced by

tries? The assurance of the Minister JIPMER regarding finances because lack of

of Health that they will not implement

the recommendation of  derecognition
by MCI has no meaning at all. So,
the responsibility of the Ministry is
even more so because the grounds
pointed out have existed for years
without any sincere attempt by the
Ministry to remove them despite
«everai  reminders by the Medjcal
Council of India in the past, Under
these circumstances may I request
the honourable Minister to consider

some of the suggestions which would
like to present before him? —Will the
Minister ' ¢ consider constituting a high-
power cell consisting Union Minister of
Health as chairperson, Secretary of Health,
Secretary (Finance), UPSC chair-. man or
member, Director General of Health Services
and the Director IPMER, as members? —Will
the Minister consider setting up immediately
an advisory, committee with executive
powers to" go into the problems relating to
JIPMER? This committee should ensure that
all vacant posts be advertised en bloc in all
heading new-papers at th% earliest,

—Willhe consider the proposal interviews

should be conducted at JIPMER for all the

posts simultaneously?

«—Will he consider <he proposal I that
candidates selected should be instructed to join
JIPMER immediately failing which the posts
will be filled up by the candidates on the
waiting list?

—-Will £e consider the proposal that
power to make ad hoc appointments be
granted to the Director, JIPMER,
immediately?

—Will the consider the proposal that
time-scale promotions should be made
immediately and no delay on any ground be
entertained? --The advertisement should
make it clear that transfers are permissible
only after a period of five years of the
appointment.

funds is a major problem as far as this Institute
is concerned? —Will he also consider monthly
visits by a member of the committee endowed

with powers to make spot decisions?
Mandatory reciprocal visits to
Delhi by the Director, JIPMER,
should also be there.
This is what I would request the
Minister. 1 am not interested in just

putting questions. 1 am interested in
knowing whether the Minister will
take immediate steps so thatthe Insti
tute will be free from the crisis of
-derecognition by the Medical Council
of India. It is the Minister's duty;
this  Institute was started with high
hopes; it was named after Pandit

Nehru. The Institute i; a prestigious
institute and so far it has served
the public in a very good, manner. As.

date I  understand there are 33
posts lying vacant—I18 to be -created
and the remaining are lying vacant
for the past many years. So, 1 would
like to know from the honourable
Minister whether it is a fact or not
that the Medical Council of India re
commended withdrawal of  recogni
tion, whether it is a fact or not that

the Medical Council of India has
given a deadline up to the end of June, and
whether the Government has taken any steps
to solve this crisis.

THE
(SHRI

THE MINISTER OF STATE IN
DEPARTMENT OF HEALTH
YOGENDRA MAKWANA): Madam
Deputy Chairman, there is a gross
misunderstanding in the mind 6f
the honourable Member. Whatever 1 had
replied in this House earlier was based on
facts and th, correct position prevailing at that
time and even today. The Institute Is never
recognised or derecognised. According to the
Indian Medical Council Act, 1956, it is the
qualification of a university which is
recognised ,and sometimes withdrawn under
Section 19 of the said Act. In the instant
case, so far
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JIPMER is  concerned, even today an
excellent institution and there is nothing on
record to show that the (lard of education is
deteriorating in this institution. I said in this
House, le replying to the questions which
were raised earlier, that it is not de-
recognised—even today it is npt de-

recognised—and  what the  honourable
Member says is about the internal
proceedings of the Indian  Medical
Council, Now, Madam, the Go-

vernment knows...

SHRI V. GOPALSAMY: Madam, may I
seek your protection?

SHRI « YOGENDRA MAKWANA : Let
me complete first.

SHRI V. GOPALSAMY:  Because the
M™  misled  this House, I sought
permission to raise an Half-an- i Discussion
on this very issue. So, I want fo know whether
the Medical Council ol India has
recommended idrawal of recognition or not.
This ny question.

SHRI YOGENDRA MAKWANA: It has
not recommended to the Government Under
the Act, Madam, ...

SHRI V. GOPALSAMY: If the com-
munication had been withheld at the request
of the Director-General, that is 'Terent matter.
You are not replying to my specific question. I
wanted to know whether the Medical Council
pi India has recommended it or not. Whether
it has been communicated to your Ministry or
not is a separate question and that is not my
question. I have not asked the Minister,
Madam, whether it was communicated to him
or not.

SHRI YOGENDRA MAKWANA: Madam,
if the honourable 'Member wants to clear up
his misunderstanding, please advise him to
hear me (Patiently. Let me take some more
time. Now, I have to clear up the mis-
'understanding in his mind. Let me read
section 11(2} of the Act so" that be will
understand it.

Section 11(2) of the Indian Medical

Council  Act, 1956, mentions about
recognition, and it reads like this:
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'Any university or medical institution in
India  which grants a medical qualification
not included in the First Schedule may apply to
the Central .  Govt. to have such
qualification! recognised 'and the Central
Government, after consulting the Council,
may, by notification in the Official Gazette,
amend the First Schedule so as to include such
qualification therein and any. such
notification may also direct that an entry shall
be made in the last column of the  First
Schedule  against such'medical qualification
declaring that it shall be recognised Medical
qualification only  when granted alter a
specified dated." Now, Madam, this recognition
ft given to the University qualification, T
will now read out section 19 which mentions
when withdrawal is possible. Mr.
Gopalsamy, please heai- me patiently  and
you will understand it. Section 19 reads
like this—though the operative part is
sub-section" (4) . of section 19, I will read
the whole thing—:

"19 (1) When upon report by the
Committee or the Visitor it appears to the
Council—

(a) that the courses of study and
examinations to be undergone or the
proficiency required from candidates at any
examination held by any University or
medical institution, or

(b) that the staff, equipment,

accommodation, training and
other facilities for instruction and training
provided in such University or medical
institution or in any college or other
institution affiliated to the University do not
conform to the standards prescribed by the
Council,

the council shall make a report to that

effect to the Central Government.". ..

Mark the words "Central Government"; it
is very important.

SHRI V. GOPALSAMY: Yes, I air
hearing. Not to the State Government, but to
the Central Government.
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SHRI YOGENDRA MAKWANA: It
reads further like this:

sthe Council shall make a report to that
effect to the Central Government and after
considering such recommendation, the
Central Government might sent it to the Go-
vernment of the State in which the
University or the medical institution is
situated and the State Government shall
forward it alongwith such remarks as it may
choose to make to the University or medical
institution with an intimation of the period
within which .the University or the medical
institution may submit its explanation to the
State Government."

"(2) On receipt 'of the explanation or
where no explanation is submitted within
the period fixed, then on the expiry of that
period, the State Governme'.it shall make

its recommendation to the Central
Government."

'e(3> The Central Government,
after making such further inquiry,

if any, as it may think fit, may, by
notification in the Official Gazette,
direct that an entry shall be made
in the appropriate Schedule against
the said medical qualification dec
laring that it shall be a recognised

medical qualification only when
granted before a  specified date.
or, ..

"Or that the said medical qualification, if
granted to the student of specified college or
institution affiliated to any University shall be
recog nised medical qualification only when
granted before a specified date or, as the case
may be, that the said medical qualification
shall be a recognised medical qualification in
relation to a specified college or institution
affiliated to any University shall be recognised
medical qualification only when granted be-
fore a specified date or as the case may be,
that the said medical qualification shall be a
recognised medical qualification in relation to
aa specified college or institution affi-
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liated to any University only when granted
after a specified, date." So it is the
Government of India who can do it, not the
Indian Medical Council. The Indian Medical
Council can recommend. It is recommenda-
tory: Their Resolution or decision is only a
recommendation to the Government of India.
SHRI V. GOPALSAMY . One minute.

SHRI YOGENDRA MAKWANA: Let me
complete. You can note clown.

SHRI V. GOPALSAMY; He . has not
answefed my question.

SHRI YOGENDRA MAKWANA: I am
replying. Yoy can note down and you can put
supplementaries.

SHRI V. GOPALSAMY: Mr. Minister, you
have not answered my question: whether the
MedicafXon-cil passed a Resolution...

SHRI YOGENDRA MAKWANA: 1 am
not yielding.

SHRI V. GOPALSAMY: Whether the
Medical Council has passed a Resolution in
its General Body meeting to  Withdraw
recognition.

THE DEPUTY CHAIRMAN: Let him
complete the answer.

SHRI V. GOPALSAMY: That day I put the
same question. The Minister did not reply to
that. That is why I raised Half-An-Hour
Discussion;

Whether the Indian 'Medical Council
passed a Resolution...

SHRI YOGENDRA MAKWANA: I do
not know. I do not know. It has not come to
me. (Interruptions).

Mr. Gopalsamy, I request you to be a little
patient. I am giving yeu my...

SHRI V. GOPALSAMY: I am act asking
whether it was communicated or not. I am
asking whether a Resolution was passed or
not' by the Medical Council of India.

SHRI YOGENDRA MAKWANA:
Madam...

THE DEPUTY CHAIRMAN: He is still on
his legs. Let him finish. Have patience.
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SHRI GOPALSAMY: Madam, he is not
hearing. [ specificiaaly said... srruptiom)
He is confusing.

SHRI YOGENDRA MAKWANA: They
have not sent any such Resolu-to the
Government of India.

SHRI V. GOPALSAMY: I did not ask.
whether it was communicated to the Ministry
or not. I did not ask that. My question is very
clear, whether the Medical Council passed a
Resolution in its General Body meeting.
Please say yes or no.

SHRI YOGENDRA MAKWANA: lid
that they have not sent it to the
Government of India.

SHRI V. GOPALSAMY: Please say or
no, whether the Medical Council
lias passed a Resolution..................
SHRI YOGENDRA MAKWANA:
Whatever I want to say I will say. I ot be
dictated by you.

SHRI V. GOPALSAMY: The Medi-
Council is in Delhi. It is not *where in
Africa or Russia. It is )elhi, under your
control.

SRI  YOGENDRA MAKWANA: :he
lion. .Member understand that cannot dictate
to me as to what I should speak.

' SHRI V. GOPALSAMY: When you
mislead the House every now and then . ..
(Interruptions) 1t is our right to
clarification from the Minister. You
are answerable to' Parliament.
must understand that you are an-
swerable. ...

SHRI YOGENDRA MAKWANA: You
have every right to move a privilege motion if
I am misleading the House.

SHRI V. GOPALSAMY: He is an-
rable ¢ ani accountable to Parlia-
' went.

IRI YOGENDRA MAKWANA: There
is.. no substance in your argument.

SHRI V. GOPALSAMY: My ques-
tion is so clear. He has not replied
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to my question. 'For this reason the Chairman
has permitted this discussion. The other day
he did not reply to the question." That is why
after thoroughly going' through the record the
hon. Chairman has permitted only on this
vital point, because that day the Minister had
given the same reply. I -waillLed to know
whether the Medical Council has passed a
Resolution or not. My question is clear.

SHRI YOGENDRA MAKWANA:
Madam, a Minister is not supposed to know
anything happening in any particular meeting,
either of the Indian Medical Council or any
subordinate institution under the Ministry.
(Interruptions) Unless it is communicated to
the Ministry. And no such Resolution has
been communicated to the Ministry. And,
therefore, the Ministry has not taken any on
it.

THE DEPUTY CHAIRMAN: Now fee
has answered.

SHRI V. GOPALSAMY: He has not
answered. )

THE DEPUTY CHAIRMAN: What the
Minister has said is that whatever happens in
any meeting of the Medical Council or any
other organization, until and unless they
communicate it to the Minister, he is not
supposed to be knowing about it. That is the
point he has answered. (Interruptions)

SHRI R. MOHANARANGAM (Tamil
Nadu): I want a clarification. On so many
occasions on the floor of this
..(Interruptions) ...I want to clalafy.

THE DEPUTY CHAIRMAN: You cannot
clarify when the Minister is os his legs. When
he finishes- his reply, you can do so. I will
call you. Let him finish.

SHRI V. GOPALSAMY: Madam, he does
not' want to give a reply. The Medical
Council of India is in Delhi. It met in Delhi.
The resolution was passed in Delhi.
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SHRI YOGENDRA MAKWANA: It may
be sitting even in Nirman Bha-van. I am not
supposed to know what is happening in the
other room.

SHRI V. GOPALSAMY: That
shows your ignorance.

SHRI YOGENDRA MAKWANA: It is a
body which takes a decision and
communicates it to the Government. It is a
recommendation to the Government.

SHRI V. GOPALSAMY: You are not
aware what is going on in the Medical
Council of India. That shows how the
Ministers function.

SHRI YOGENDRA MAKWANA: That is
not the case.

SHRI V. GOPALSAMY: It is a case of
ignorance.

SHRI YOGENDRA MAKWANA: So. there
is no de-recognition of the qualification of
JIPMER College. So, far as vacancies are
concerned, there are only 25 vacant posts at
present. There is one vacancy in super time
grade. There is one vacancy in specialist's
grade. There are 9 vacancies of Professors.
There are two vacancies in specialists' grade.
There are some vacancies of Associate
Professors. In all, there are 25 vacancies. This
posi- , tion is better than in many colleges in the
country. There are many vacancies even in
Delhi. I will tell yo,,". the position in some of
the colleges in Delhi. JIPMER, Pondicherry.—
number of posts sanctioned is 107; number of
posts filled—82 and vacancies—25. MAMC in
Delhi—sanctioned posts 169: posts filled—134
and vacancies 35. IHMC. New Delhi—posts
sanctioned 114: posts filled 97 and vacancies
17. These vacancies are due to certain reasons.
We have to go to the Union Public Service
Commission for filling up these vacancies and
they take nearly 2-3 years. Many a time it so
happens that the candidates who arc selected do”
not join even after receiving the appointment
orders. They don't join because there is one
difficulty at
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JIPMER. Ail these doctors are not
allowed private practice. They are full-
time Professors or Assistant Professors of the
University. So,, they cannot do private
practice. In other colleges and in other
institutions they are allowed private practice.
That is the reason why they are reluctant to
join. Though the post is transferrable and they
can be transferred to Delhi, it is- not possible
because  nobody wants to go from Delhi.
Therefore, many a time they are not transfc and
that is why they are reluctant to join the
JIPMER institution. However, we have
taken several steps to fill up all these posts.
One such step is that the posts are sent to the
Union Public Service Commission regui .
We are regularly requesting the Union Public
Service Commission to hold the recruitment
and to  select the candidates. The Director,
JIPMER, Pondicherry, has been requested to
propose ad hoc appointments and send the
ticulars of eligible and suitable candidates for
the vacant  posts so that ad hoc
appointments can be made. It is one of the
requests of the hon. Member.  Thirdly, it has
been, decided exclude existing vacant posts of
Professors of Central Government Depart-
ments. A proposal to exclude these posts
from the CHS ha, since been sent to the
UPSC, and'simultaneously draft recruitment
rules for excluding posts of Professors have
been frar and sent to the Department of
Personnel and Training for their concurrence.
It is hoped that the vacant posts of
Professors will be filled up by deputation after
these posts are declared, and fresh recruitment
rules notified. And the fourth action we have
taken is that it has been decided to introduce
the flexibility —complementing scheme in the
case of promotion of Assistant
Professors/Assooiafe Professors. A proposal
in this regard hr? been sent to the Department
of Personnel and Training and the Ministry of
Finance. This will facilitate the promotion
of. Assistant Professor/As-* sociate
Professors ~ immediately on.-completion of
requisite five years' regular service without
waiting for a
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vacancy to arise in their specialities. Now, in
other colleges, this facility is available. But
the constitution of recruitment rules are such
that it is not sLlowed in this institution. So.
we have requested the Department of Per-
sonnel and Training. Now this is the position
prevailing at the present. And there is no
question of de-recognising the degree of this
particular institution. And, as' I said earlier,
thig is one of the excellent institutions in the
country, and the students of this University
have made their mark all over, and there is no
question of de-recog-"!ising it.

SHRI V. GOPALSAMY;. I asked a
question about the Indian Medical Register
and whether the graduates from the JIPMER..

SHRI YOGENDRA MAKWANA: If ihe
graduates are not enrolled in the Indian
Medical Register, they are not * owed to
practise elsewhere. If ire in the State Register,
they are allowed to practise in the State. But
so far as JIPMER is concerned, their
graduates are enrolled in the Indian Medical
Register.

THE DEPUTY CHAIRMAN: NowT, |
there are some names before me. Shri Kalpnath
Rai.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): I want to know whether the Textile
Policy discussion will conclude today and the
Minister's repay will be tomorrow or it will
be today. Yesterday also, this point came up.
The hon. Minister for Parliamentary Affairs is
not there. Last week...

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD): I am here.

SHRI R. RAMAKRISHNAN: I am sorry.
You are a rare visitor to the House. That is
why I did not notice you.

SHRI GHULAM NABI AZAD: I think
you are used to Lady Minister only.
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SHRI R. RAMAKRISHNAN: In the last
week's Business Advisory Committee it was
decided thai the House will normally sit till 6
p-m. or 6-30 p.m. and not later except in
exceptional cases. Mr. Ashwani Kumar and
Mr. Dhabe also vouch for it. So, I would like
to know what the position is. I do not mind
sitting a lit'tle late.

THE DEPUTY CHAIRMAN: My opinion
is that when the ' Members speak longer than
the allotted time, then the House ' should sit
because everybody should suffer for it. (Inter-
ruptions) Listen to me. It is better not to argue
on this point because every Member should
speak within the stipulated time. That is what
was decided in the Business Advisory Com-
mittee. I see to it and everybody sees to it. If
the time-allowed is ten minutes and
somebody is going to speak for 20 minutes,
then everybody should suffer and sit till 12
o'clock in the night.

SHRI K. MOHANAN (Kerala): I am sorry
to say that it cannot be like that. Maximum- it
can be upto 6-30 p.m. In exceptional cases,
for Governmental business, we are prepared
to co-operate. Otherwise, beyond 6 o'clock,
we shall not be sitting here.

THE DEPUTY CHAIRMAN: Mr.
Member, don't use these words that you will
not co-operate with the Chair.

SHRI K. MOHANAN: No, no. What I
say is that we will co-operate in exceptional
cases, for some Governmental business.
Otherwise, difficult.

THE DEPUTY CHAIRMAN: Members
from your Party have taken more time.
Members from the other Parties have taken
more time.

SHRI K. MOHANAN: This is not a school
debate. This is a parliamentary debate.
Sometimes we will take a longer time...
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THE DEPUTY CHAIRMAN: Shri pnath
Rai. Let the Half-an-I'-Discussion be over.

SHRI K. MOHANAN: We are spend-crores
and crores of Rupees.

THE DEPUTY CHAIRMAN: Shri
Kalpnath Rai.
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SHRI S. W. DHABE: Maaam Deputy
Chairman, the reply of the Minister is the most
surprising. He has practically asked the
question. Madam, practice here is that the
State Governments and Union territories-have
been asked to give information and it is given
in the reply to the question that this is the
information which we have gat from the State
Governments about so many subjects. I do not
want to state the subjects. Every subject is
there, as for instance, the industries, the sick
units, etc. and all this information is available
to us. But the Minister has made today a most
startling statement. The Minister says that he
cannot know anything, from the Medical
Council which is situated in Delhi. The first
ques-'tion asked in the Half-an-Hour dis-
cussion is whether the Medical Council of
India in its executive committee general body
meeting on the 4th and S5th February
recommended the withdrawal of recognition to
this

institute and again on the 27th April, 1985,
gave the deadline up to the 30th June, 1985?
This is the first question asked in the Half-an-
Hour discussion?

Don't you think that this is the ordinary
res'ponsibility of a Minister that on this
questionn being raised, he should have
inquired from the Medical Council or sent a
letter to the Medical Council, which are their
subordinates, and who will immediately rush
to the Minister with the reply as to what the
position is. 1 am resfUy sorry to say that the
Minister has not done the home-work on this
point. Nor has he cared to know from the
Medical Council what the position is. He
should "°t try to hide anything. What will he
gain by if? When the resolution is passed, the
whole country knows it.

SHRI V. GOPALSAMY It is aft.
ostrich-like attitude.
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SHRI S. W. DHABE: It has already
marred the prestige of the institution.  You
might be  knowing from this that the
student organisation and the  resident
doctors association, Pondicherry, has written
to the hon. Prime Minister of  India on the
8th May, 1985, that the Medical Council of
India Executive Committee in its
General Body meeting on the 4th February,
11)85, have recommended the
withurawal of recognition merely  on
technalities, because of the exigencies  of
staff. (Time-bell rings). J am just, finish-
ing. I would like to know from the '
Minister whether  he has  received the
representation  from  the Prime Minister's
office, the representation made by the
students and resident doctors association
of Pondielierry, dated the 8th May, 1985,
where it is specifically stated that
recognition is recommended to be
withdrawn. The second question which I
want to ask him is that it is strange
argument advanced by the Central
Government that the UPSC takes three years
to make the appointments, if the UPSC
takes three years, will the institute go without
doctors for three years? You have got the
powers to make ad hoc appointments.  If the
Pay scales  are less, you improve the pay
scales. You are improving the pay  scales
everywhere, paying more D.A. ana doing
everything. If you want  qualified
doctors, professors and assistant professors,
whose posts are lying vacant, you give them
proper pay scales. It is a matter of shame for
us that this is the situation in a Central
Government  institution  of  prestige.
Why should you not improve the pay scales?
Why should you not make ad hoc
appointments against the posts lying
vacant? Even till today the posts are telling
time tw gay a.

And my last question to the hon. Minister
is, for how many years are these posts lying
vacant? Representation has been there before
the Government £or years together. Probably
37 posts were there lying vacant and during
the last 10 years you have been able to. fill up
only 12 posts. Is it the way to run an
institution? You ¢ are
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eager to have more and more institutions after
the names of big national leaoers, like Indira
Gandhi National Open University; in
Pondicherry another University you are going
to open. But an institution which you are
running is being run in such a shabby manner
that you cannot provide doctors for that
institution. Therefore, I would like to know
how many years will it take te fill up these 25
vacancies and why is the Government not
taking steps to fill up these posts in this
prestigious institution'.'

THE DEPUTY CHAIRMAN: Shri J. P.
Yadav.
wq (9% qAA F4T | AT 2T
AT EHE (AT A7 G @ew ET AT 2 0
SHRI S. W. DHABE; This is the practice

of this House. There is no, use telling time ho
gaya.

THE DEPUTY CHAIRMAN; Mr. Dhabe,
don't say like this. |t is better you cooperate.
That would be much nicer.
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MISS JAYALALITHA (Tamil Nadu):
Madam Deputy Chairman, from what I
have observed of the Minister's part in
this Haim-an-Hour discussion, I would
like to say that the Minister has displayed
a masterly exposition of dilatory tactics.
Madam, you have been repeatedly
stressing about the time, about the waste
of time, th, valuable time of the House
but from what I have observed, it is the
Minister who has wasted the valuable
tim, at the House by defeating the very
purpose for .which this Half-an-Hour
discussion was raised and permitted by
the hon. Chairman of this House. Mr.
Gopalsamy asked a simple question. I
repeat the same question. Madam, we
have all seen a specific announcement in
the papers
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that JIPMER was derecognised by the
Indian Medical Council. Now, in his
reply, today, in Parliament, the Minister
said that there is no question of
derecognition. How are we to reconcile
these two statements? Madam, I would
like to ask two questions to the hon.
Minister. It is also unfortunate that
instead of giving a reply or saying that he
cannot reply to the question, the Minister
tried to browbeat the hon. Member by
saying that he cannot dictate to him. This
is not the way and I am sure.,.

SHRI YOGENDRA MAKWANA:
You also cannot,

MISS JAYALALITHA: This is not the
way in which a Minister should reply. 1
will ask him two questions'. T would like
to know, again, whether the Indian
Medical Council has derecognised
JPMER, yes or not? My second question
is, since the hon. Minister said that there
is no question of derecognition, is the
Minister prepared to give a statement to
this effect to the Press, in all the
newspapers, that there' is no question of
derecognition? Is the Minister prepared to
revise the earlier statement that JIPMER
was derecognised by the Inaian Medical
Council? I would like to have answers tg
these two questions.

SHRI R.' MOHANARANGAM: Ma
dam Deputy Chairman, I am not going
to deal with the question of recogni
tion or derecognition of JIPMER by
the Indian Medical Council. 1 will
raise a general question. As you
know, Madam, getting admissioA into
a medical college is not easy nowa
days. AH these five institutions which
have been mentioned, namely, M. S.
Ramiah Medical College, Kempagow-
da Institute. Dr. Ambedker College
Sidharatha Medical  College and
Kerala Medical College, have not yet
been approved by the Medical Council of
India. We know fully well that all these
colleges have been in existence for the
last about half a decade in seme cases and
about a decade in some o.ther cases. What
about the fate of the students studing in
these 'colleges? Iwent to the



293 Half-an-Hour

Medical Council, of India and asked one
Mr. Jain, who is responsible for running
these institutions. He told me, in the first
year, we will not recognise; in the second
year, we will not recognise; but when the
students come to the final year,
automatically, it will be recognised'.
When I asked him, 'is it the principle?', he
said 'Yes'. Here, Madam, I would like to
ask a very specific question. "What is the
fate of students studying in these Medical
colleges? If you are not going to re-
cognise these colleges, why don't you ask
the management to cancel the
admissions?. I would like to know, what
is the stage at which the matter stands in
regard to the fate of these students
studying in these five colleges.

SHRI YOGENDRA MAKWANA:
Madam, I am surprisd to hear this
charming lady when she says that I tried
to browbeat the hon. Member. I am not
browbeating anyody. I simply said that
the hon. Member cannot dictate to me as
to what 1 should speak. I know what and
how I should reply to the hon. Member.
My replies are based on facts. It is not my
duty to go and tell the Press. The Press is
here. They are hearing. They are taking
note of what transpires in the House and
they will report it and, tomorrow, when
the Hon. lady Member reads the
newspapers, she will see my statement
which I have made in the House. It is not
necessary for me to go outside the House
and make a statement to the Press. 1
hope, she understands this much. I do not
know why... (Interruptions)

M|SS JAYALALITHA: There is no
misunderstanding on my part.

SHRI YOGENDRA MAKWANA; I
never interrupted anybody...

THE DEPUTY CHAIRMAN: Miss
.Tayalalitha,' please do not interrupt the
Minister.

SHRI * YOGENDRA MAKWANA: .....
and T do not want that they should
interrupt me also. She should
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understand that whatever we say in this
House,, whether Ministers or Members,
appear in the Press the next day. The
Press is here. This is a factual statement
which I am making in. the House that we
have not derecognised the .IIPMER.
Therefore, there is nothing which I have
to say outside the House.

Now, some questions have been raised.
I fail to understand what Mr. Dhabe has
said. He is not here.... He is coming.- great
man. He is considered to be a good
lawyer. I belong to his profession.
Therefore, I have got great regard for him.
I am surprised, he failed to understand the
simple statement which I made in the
House that what transpired in the meeting
of some autonomous bodies or a
subordinate office or any organisation in
the Ministry are not known to the Ministry
unless it is necessary for them to
communicate to the Ministry. There are a
number of things which happen in a
meeting. Sometimes the members quarrel
among themselves, .sometimes they speak
something which is not relevant also. Do
we expect that they should communicate
everything to the Ministry? Not
necessarily. The vital point is, if the
members, of the Council in a meeting
decide that a particular college is not up to
the mark so far as their equipment,
instruments, accommodation and teaching
staff is concerned, they can certainly
recommend but no such recommendation
is made by the Indian Medical Council
How am 1 to say here that they have
passed such a resolution unless I receive
such ,a -resolution? And Mr. Dhabe says
that the Minister has not done his
homework. (Interrustions). I do not know
what sort of homework he is. doing in his
house.

Madam Deputy Chairman, all these
posts, which are vacant, are not teach-
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[Shri Yogendra Makwana ]

fng posts. I may tell the hon. Members that
out of the 25 vacant posts 10 posts are not
teaching posts. Only 1, in fact, are teaching
posts. The posts of Professor of Thoracic
Surgery, Professor of Cardiology, Associate
Prof, of Endocrinology and Metabolism.
Associate Professor of Cardiology, and
Associate Prof, in the specialities of T.B. are
all teaching posts. So, all of them are
teaching posts.

oY IS SHETT WEAT ¢ T TIE
RLR S ECE T ee C TR o S
T wirEx wizEka i@s  Fi (w6
wraw #1 fe-franaress awq . fq0
aafts qd & 7

SHRI YOGENDRA MAKWANA: So.
there are 10 posts which are not teaching
posts. It doe; not affect education of the
students. Hon. Shri Kalpuath Rai asked me
specifically as to whether the Indian Medical
Council is accountable to the Ministry. I say,
yes. They are the subordinate or ganisation of
the Ministry and they are accountable for all
what they do to the Ministry. He wanted to
know as to how many colleges are not recog-
nised so far. That is a separate issue. I have no
information on that. I have replied this
question in this House on several occasions.
Then he asked whether JIPMER is
recognised. It is recognised and its students
can practise anywhere all over the country.
Even in foreign countries they can practise if
they like. (Interruptions). Let me see if there
is anything more; otherwise this Hon. lady
Member will stand up and say that this was
not replied to.

SHRI V. GOPALSAMY: What is this? Is
this the way to refer to a Member of
Parliament?

MISS JAYALALITHA: Is he referring to
me as a Member of this House?

SHRI V. GOPALSAMY: That is not
parliamentary.

SHRI YOGENDRA MAKWANA: About
the students, they made a representation to
the Prime Minister and
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to the Ministry and we are examining their
memorandum.

SHRI V. GOPALSAMY: Can we call the
hon. Minister as this man or that man? Is it
permissible? The tion. Minister (.'alls the lady
Member as this lady or that lady.

THE DEPUTY CHAIRMAN: Let me ,
say. (Interruptions). You don't have to
shout.

SHRI R. MOHANAN RANGAM; I was
under the impression that he has referred to
you.

SHRI YOGENDRA MAKWANA: I am
very happy, Madam, that today
(Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): Ladies are quite capable of looking
after- themselves. Do not bother.

SHRI YOGENDRA MAKWANA: I am
very happy today that the DMK was going
towards Anna DMK.

SHRI V. GOPALSAMY: Not going
towards...

SHRI YOGENDRA MAKWANA: I am
sure that they are going nearer and nearer and
a day will come when they will unite.

SHRI V. GOPALSAMY: I know you are
now getting nervous. (Interruptions),

SHRI R. MOHANARANGAM: [ was
under the impression that Congress was
going to DMK.

MISS JAYALALITHA: 1 would request
the hon. Minister riot to inject politics "in
this.

THE DEPUTY CHAIRMAN: All the
questions have been answered. Half-an-Hour
Discussion is over. We go back to the Short
Duration Discussion on the Textile Policy. 1
now call upon Shri S. W. Dhabe.

SHRI K. MOHANAN: Madam,' the
understanding in the BAC meeting was
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that there will be no sitting after 6 o'clock.
Usually there will not be any sitting after 6
o'clock. It there is anything emergent and
urgent, then of course the House will sit. But
today there is nothing emergent and I request
you to ask the Minister to reply tomorrow. Of
course we can continue the debate also
tomorrow.

THE DEPUTY CHAIRMAN: If 1
remember correctly, the Business Advisory
Committee said that in unusual conditions we
will sit beyond  6.30.

WG T ATad A7l ad, ARl HHAE
T ATE & | ;ATAr AgF F wadi
AFT ) THTFT AT FEAT AES
AR, 13 WAHT &1 WHAT &1 )

It is your concern that I am expressing. We
decided in the Business Advisory
Committee—and the leaders of the Oppositu-
>, the Minister for Parliamentary Affairs, and
everybody else were present “including me
and the Chairman—that we will sit Mr.
Kalpnath Rai, please... .beyond 6.30, if
necessary.

SHRI S. W. DHABE: In exceptional
circumstances.

THE DEPUTY CHAIRMAN: All .right, I
accept the word "exceptional". Now, today we
have had a long discussion on the Textile
Policy beyond the time stipulated for
everybody. If the Minister is to reply
tomorrow, at least we should conclude the
debate today.

SHRI R. RAMAKRISHNAN: That is what
we , want to know. We con-. elude the debate
today. If that is agreed, well and good. My
humble submission to you is, let the Members
conclude the discussion today, the Minister
can reply first thing tomorrow

i} FOEEE| ST arEE o fEoewA

HE FAT. .. G5TA IA T@T E
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MISS JAYALALITHA: We can conclude
the debate today. The Minister can reply
tomorrow.

SHRI S. W. DHABE: It is a matter of
procedure. What we discussed in the Business
Advisory Committee meeting was that we
shall sit upto 6.30 and the lunch hour was
taken to 1.30 to 2.20 instead of from 1 to 2
p.m. so that we can have more business in the
House.

THE DEPUTY CHAIRMAN: That is for
doing more business in the morning.

SHRI S. W. DHABE: If you see the
practice in this House, some people take a
little more time. The debate is very important
and it is better that the Minister replies
tomorrow and the remaining speakers also
speak tomorrow.

SHRIMATI MARGARET* ALVA: May I
say a word, please?, I am just saying that this
is a Short Duration Discussion which was
supposed to go from 3 to 6 p.m. If the
Members do not want the debate to continue,
we are prepared. Let us guillotine and close
the debate now. If you want to extend it
beyond three hours, Government is prepared
to cooperate; we are prepared to sit longer.
But don't say we must take it up some time to-
morrow, because we have a heavy schedule
again tomorrow. You are quoting the Business
Advisory Committee's decision. The BAC
allotted only 3 hours for this. We have com-
pleted three hours. And if you want to
guillotine the debate we are prepared for it.
We will hav, to move for applying guillotine
and finish the debate. I am prepared for that.

THE DEPUTY CHAIRMAN: I want the
consensus of the House.

uft STEEE SOATE AR gE AT
Siw BT
SHRI R. RAMAKRISHNAN: Please tell us

whether the Minister is going, o reply today
or not.
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SHRI K. MOHANAN: These are not new
things. I am sorry to say the Minister for
Parliamentary Affairs is pressurising us.

SHRIMATI MARGARET ALVA: We are
not pressurising.

SHRI R. RAMAKRISHNAN: It must be
remembered that this House sat till 5 a.m. in
the morning to conduct important
Government business. We have sat till 12 in
the night sometimes. We have always
cooperated with the Government.

THE DEPUTY CHAIRMAN: I have been a
Member of this House. I know when the
House sat till 5 a.m. But that is not the
point. We are all Members of this House
and it is the inherent duty of every
Member to see that whatever business is
allotted to us to do, we do it. It was decided
by the Business Advisory Committee to have
a Three-Hour Discussion on the Textile
Policy. This was the demand of the
Opposition Members.as well as of the
Members of the ruling party to have a
discussion on  the Textile Policy and in view
of its urgency and the interest shown by
Members we felt that it is important. So, I am
prepared to sit. What is the harm? Sometimes
we sit beyond a certain time. Let us
discuss  today and con-7.00p.M. elude
the discussion. Let Dhabe  Saheb
and other's speak and let the Ministry
reply tomorrow.

SHRI S. W. DHABE: 1 do not want to
speak.

AN HON. MEMBER: Or day after
tomorrow.

THE DEPUTY CHAIRMAN: Tomorrow is
the only working day'for the Government and
day after tomorrow is a holiday. Then Friday
is Private Members' day and so business will
spill over to Monday. This is the problem.

ara Mg 7z 301 . arg ayfam

SHRI S. W. DHABE: You have got a right
to. regulate the House. I would
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not like to speak: I withdraw my name.
(Interruptions). ..

SHRI R. RAMAKRISHNAN: Madam,
Mr. Dhabe has gone out.

SHRI K. MOHANAN: I am not for an
argument in the open House; we can discuss
in the BAC again. But it is quite unfortunate
on the part of the Government to pressurize
like this.

THE DEPUTY CHAIRMAN: Agreed?

SHRI K. MOHANAN: You can do
whatever you like. '

THE DEPUTY CHAIRMAN: I think
we have taken more time in discussing
whether we should discuss or
not. Mr. Vithalrao Madhavrao Jadhav.
Let us have at least two or three speeches.
Let us sit till 7.30 and
finish.

SHRI V. GOPALSAMY: Are you serving
dinner here?

THE DEPUTY CHAIRMAN: We don't
.mind serving dinner, and even breakfast, if
you like.

SHOUT DURATION DISCUSSION ON
THE STATEMENT ON TEXTILE
POLICY—COND.

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam Deputy Chairman, this
textile policy is a very important policy of
our country because, during the freedom
struggle; Mahatma Gandhi said:

So, Madam, even the Britishers came to this
country with lust for textiles and our country
had been enslaved by the Britishers. But the
textile industry has made tremendous
progress over the last fifty years.

In the year 1937, the total number of
textile mills was 389, with 2,02,000 workers.
In 1984 we were having 875 textile mill?
with 595 spinning mills and 280 mixed mills.
We have got large employment in  textiles
also



